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Housing & Urban Development Department
Civl) Secretarizy - Jammu Srinagar

Netification,
-Srinagar.‘d‘reﬁg_‘_’é!uly. 2020

S0 %3¢ 4 exercise of the powers tonferred by Section 34 of the Real Estats
{Regulation and Developmient) Act, 20186, the Lieutenans Governer of Jammu and Kashmir
hereby makes the fo!lnwing'_ruies.-n'amel_v:;

CHAPTER |
PRELIMINARY
1. Short title and commencement.--(1) These rules may be called the Jammu ang
Kashmir Real Fstata (Regulation and-Dével_ﬁpment] Rules, 2020.

(2) They shall come ime force on the date of their publication in the Official
Gazette, '

2. Definitions.-{1) In these Rules unless the context otherwise requires:-

(a) “Act” means the the Real Estate (Regulation and Development) Act, 2016;

(b) “assaciation of allctrass” means a collective of the allottees of a real

estate project, by whatever name called, registered under any law for the
time being in force, acting as a group to serve the cause of its members, and
shall include the authorised representatives of the allotiees;

{c)*a uthenticated copy” shall maan a self-attested copy of any document;
(d) “Form” means a Form appended to these rules;:

(e) “Government” means the Government of Union territory of Jammu and
Kashmir; and

(f) “Section” means a section of the Act.

(2) Words and expressions used but not defined in these rules, but defined in the
Act, shall have the meanings respectively assigned tc thom in the Act.

CHAPTER (I
REAL ESTATE PROJECT
3. Information and documents to be futnished by promater for registration of redl estate
praject.- (1) A promotar shall furnish tiye following Infermation and documents, along with
thoss specifiad undar section 4 of the Act, forregistration of the project with the Authtrity,
namely:
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[8] auth@Asicated capy of thie PAN e ofive Eromiter!
(0] annueltencnt Induding sudized profit 5@ iovs sccount, balance shest, rzsh flow

Siatemenl, direcinrs repsrt GHE the suditon ropore of 1he sromorer fotr tha
mEmediately nreceding three finanuial years: snd wWhers annual raport & not
avaitzbin, theauditsd :.?sfif. antl lost actaunt; balance sheel, cash flew staterient snd
the duditors report of the promotzr for the Immediately preceding three fingneial
vears,

(€) the numbes of epen parking areas and the number of covered parking areas
available in the real estate project;

{d) am.hent-‘care_n_cc-pv of the lzgal e deed reflecting the nizle of the promoter o
the fand on which development of project is proposed along with legally valid
documents ferchein of title with authentication of such title; -

(e) detzils of entumbrances on the land on which deve|lopment of project s
propesed inclugding details of any rights, title, interest, ‘tues, litigation and name of
party in or over such land or nan-encumbrance certificate through an ativocate
having experience of atleast ten years from the revenue zutha rity not below the rank
of tehsildar, as the case may be;

() where the promoter is not the owner of the land on which development of
project is proposed details of the consent of the owner of the land along with 2 copy
of the collaboration agreement, development agreement, joint development
agreement of ahy other agregment, as the case m ay be, enterad into batween the
promater and such owner and capies of title and other doc_u:nent-sz.refl'ec:'I|1g_ the tithe
of such owner ¢n the fand an which project is proposed ta be devaloped;

(2} name, photograph, contact dstaiis and address of the promoter if it is an
individual and the name; phatograph, contact detsils and address of thethairman,
partnars, directurs, as the case may be, and the autharised person In ¢ase.of Gther
entities,

(2} An application to the Authority for registration of the real estate project shall be made
Inwriting in Form ‘A%, in triplicate, until the procedure % made web based for filing of such
application,

(3) The promoter shall pay a registration fee at the time of application for registration by
way of a demand draft or a bankers cheque drawn an any scheduled bank or through online
payment mode, as the case may be, fora sum calculated at the rate of -

(2} in case of group housing project,- five rupees per square meter for prejects where
the area of land proposed to be developed does not excsed ane thousand square
FIgters: of rupess ten per squane meter for projects wherz the area of laiel propused
to be developed exceeds pne thousand square meters, Bat shall not be more than
five lakhs rupees;

{4) in case of mixed developmen: (residential and commercial) Project- en rupees

PEF SQuare meter for projects where the arez of lang prapasad to he developed dues

not exceed one thousand square meters; or fifusen rupees per sjuare meter for

_ BroEcs where the arsa of land propesed to. ha developed eweesds wre thousand
f"/ square maters. but shall nat be mare than seven lakhs rupess:
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(€ In Sese @ cammerels! ordlechy twetty runess per sguare. meter for projpots
whigre the sreg of land proposed 1o by dovslopes goe: nat excded ond thovssnd
SQUELrE melers) of bwenty Hva run@es per squaete me'sr o o DJECTs whoerg hprares of
land proposed td be Oevelopes exceads one thousshd sduare meters, but shall not
oe mpre than ten lakhs rupees;

(8) i case of plotted devalopment projects;- five rupees per square metar, but shall
net be more than two lekhs rupees,

A7 The declaration 1o be submitted under clagse (] of sub=ectian (2] of section 4, shall be
in_Fgrm “B’, which shall linclude a declaration stalng tharthe promoter shall not

- GEfmminateagdinst any allotiee at the time of allotmant otsrympartment, plot or building,

as the case may be.

4. Additional disclosure by promoters of ongoing projects.- (1) Upon the notification for
commencement of subsection (1) of section 3, the promoter of an ongoing project which
has not received completion cerfificate shall, within the tine specified in the said sub.
sectien, make an application to the Authority as provided in rule 3.

(2) The prometer shall in addition to disclosures provided in rule 3 disclose the following
information, namely:-

(@) the original sanctioned plan, layout plan and specifications and the subsequent
modifications carried out, if any, including the existing sanctioned plan, layout plan
and specifications;

(b) the total amount of money collected from the sllottees and the total amount of
money used for development of the project including the total amount of balance
money lying with the promoter; -

= {c) status of the project (extent of development carried gut till d3te and the extent of
development pending) including the original tine perlod disclosed to the allottee for
completion of the project at the time of sale incliding the delay and the time period
within which he undertakes to complete the pending project, which shall he
commensurate with the extent of development ‘already completed, and this
information shall be certified by an engineer, an architect and a chartsred accountant
in practice.

(3) The promoter shall disclose the size of the apartment based on carpet area even if
earlier sold on any other basis such as super area, super bhuilt up area, bullt up area etc,
which shall not affect the validity of the agreement entered into between the promoter and
the allottee to that extent.

(4) In case of plotted developmemt, the promater shall disclose the area of the plot being
sold to the allatteze as perthe layout plan,

(8) For projects that are engoing and have not received completion certificate, on the date
of commencement of the Act, the pramotat shall, within 2 period of three months of the
application for registration of the praject with the Authority, depasit in the separate barnlk
acceunt, seventy per tent. of the amounts already realized from the wllovtess, which fave
not been utilized for construction of the project or the land cost for the project asreguired
under sub-clause (D).of clause (1) of sub-section (2) of section 4, which shall be used for the
purpeses specified thereain.

Page 3 0i 56



5. Grantor rejection of registration of projeci~ (1) Upon the registiation of a project as pur
section & fesd with rule 3 apd 2yl= q. 25 the tase may be, the Aurhorlty shall lssUe 3

registration cartificate with a registeation numbsr in'Form 'C te ihe promctat

(2} Iy ces2 ol st ian af the application zs per saptian 5, thé Authenty skl informothe
applicent in fForm B

Providet that the Authority rray grant 2n apportunity to the spplicant 19 ractify ‘the
defects in the application within such time perlad 25 may be'specified by i,

6. Extension of registration of project.- (1) The segistratian granted under e Act, may be
extended by the Authority, on an apalicSion made by the promoter in Form ‘E" in
triplicate, until the application procedure is made web based, within three months prigrto
the expiry of the registration granted.

(2) The application for extension of registration shall be acesmpanied with 3 detnand draft
ar a bankers cheque drawn on any scheduled bank er through online payment mode, a5 the
case may be, for an amount equivalent to haif the registration fees as prescribed under sub-
rufe (3).of rile 3 along with an explanatery note setting out the reasons for delay in the
completion of the project and the need for axtension of registration for the project, along
with documents supparting such reasone:

Provided that where the promoter 3 pplies for extension of registration of the project
due'to force majeure hie shall not be liable ta pay any fee.

(3) The extension of registration of the preject shall not be beyond the period provided as
per local faws for completion of the project or phase thereof, as the case may be.

(4) In case of extension of regi_ﬂram‘tﬁe*ﬁrﬁmorlty'shalll informi the promoterabout such
extension in Form “F and in case of rejection of the application far extension of registration
ihe Authority shall inform the promoter aboit suchirejection ih Form ‘D’:

Provided that the Authorlty ma;r_ grant an opportunity 1o the promoter to rectify the
defects in the application within such time period as may be specified by it,

7. Revocation of registration of the project. - Upon the revocation of registration of 2
Project as per section 7, the Autharity shall inform the promoter ahout such revocation in
Form ‘D’

CHAPTER Iil
REAL ESTATE AGENT
8. Application for registration by the real estate agent.- (1) Every real estate agent
required to registar as per subsection (2) of section 9Y'shall make an application in writing to
the Authority in Form ‘G’, in triplicate, until the application procedire is made web based,
dlong with the following documents, hamely:-

(3} the brief details of His enterprise including its name, reglsteérsd addrass, hype of
enterptise (proprietorship, societies, partnership, company elc.);

(B) the particolars of reglstration {whether as a oropnietorship, partnership, company,

society etc) including the bye'laws, memarandurm of association, articigs of
i essanisuo e, 25 Lhe case may be;
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(g) namu, addvess, romac detalls and phictograph o7 the real estate agent, if it s &ni
AdivIEuel 2 the tume, addreess, coutary detai's and phoromrap’ of the aarness,

giroctors Bg, 10 caes of gther entities;

(d) the authenticared copy of the PAN cz+d of the real cstate Zgent;

(2) the zuthenticsied cony of the address proofof ths place af business
(2) The rezl estars agent shpll pay 2 registratian fee ai the time of application for
registration by way of ademand draft or 3 bankers chegue drawn on any scneduled hask or
through online nayment. ssthe case may Le. for a sum of ten thousing rupess in cese ol
the ‘applicant ‘being an WELdual or fifty thousand rupees in case of the applicant Siher
thanan individual.

9. Grant of registration to-the real estate agent.- (1) On recejpt of the application under
rule 8, the Authority shall within a periad of thirty days either grant registration to the real
gstate agent or reject the application, as the case may be:

Provided that the Authority may grant an opportunity te the real estate agent o rectify
the defects in the application withia such time periot as may be specified by it.

(2) Upon the registration of a real estate agent, the Authority shall issue 2 registration
certificate with a registration number in Form ‘H’ to the real estate agent.

(3) In case of rejection pf the appﬂigaiian. the Autharity shall inform the apolicant in Form

W

(4) The registration granted under this rule shall be valld for 3 peried of five years,

10. Renewal of registration of real estate agent.- (1) The registration granted to a3 real
estate agent under the Act, may be renewed, on an application made by the real estate ___
agent in Form Y, in triplicate, until the application procedure is made web based, which
shall not be less than three manths prior to the expiry of the registration granted.

(2) The application for reriewal of registration shall be accompanied with a demand draft or
a bankers cheque drawn on any scheduled bank or through online payment, 3s the case
may be, for a sum of five thousand fupees in case of the real estate agent being an
Individual or twenty five thousand rupees in case of the real estate agent other than an
individual,

(3) The real estate agenit shall also submit all the updated documents set out in clauses (a)
to(e} of sub-rule (1) of rule £ at the time of application for renewal.

{4) In case of renewal of registration, the Authority shall inform the real estate agent about
the same in Form ‘K’ 2nd in case of reiection of the application far renewal of registration
the Authority, shall inferm the real estate agentin Form 1"

Provided that re application for renewsl of registration shall be rejected, unless the
applicant has been given anopportunity of being heard in the matter:

Provided further that the Autharity may grant an opportunity tothe real estate agent Lo
rectify the defects in the application within such time perlod 25 may be specified by it

(5} The remewzl granted under this rule shall be valid for 3 period of five years,
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11 Revocation of registration of real estate agent.- The Autharity may, due to (easans
sp=gdied Under sultsedinn 7 of sedhion 3, ravgke 1ne regetration granted 1o the rea
L5teie ggent.or renewal thareef, as 1ne case may be, and intimate 1he real setate agent of
such ravecstion In Form I

1Z. Bools of atcounts, records and documents.- The rezl estate agentshall maintain and
atesglve (15 hooks of accoun:, recerds and dotuments In stcordancs with the prawvisions of
e lncome Tax Act, 1962 (43 of 1961), 35 amended frem fime 1 yime. and the rules matle
thereunder

13. Otherfupctions-of a real estate agent.- The rezl estate agentshallprovide assistance to
enabte—re sllotiee and promoter (o exercise thaw respectiveights and fUlfil their
respective obligations at the time of booking and saie of any plot, apartment or building, as
the case may ba.

CHAPTER IV
DETAILS TO BE PUBLISHED ON THE WEBSITE OF TH[_E AUTHGRITY
14. Detazils to be published on website.- (1} The Authority shall ensure that the following
Infarmation, as applicable, shall be made availzble en jts website in respect of each project
registered under the Act, namely:-

(&) details of the promater including the following, namely:-
{1} promaoter or group erofile,-

{A) & brief detail of his enterprise including Iis name, registered address, type
of enterprise (proprietorship, limited. liability partnership, society, partnership,
——— —— Lompany, competent authority) and the particulars of registration as such
enterprise and in case of @ newly incorporzted or registared entity, brief
— details of the parent antity including its name, registerad address, type of
enterprise (whether as praprietorship, socleties, limited lizhility partnership,

parinership, company, cempetent @ uthority); ™

(B) background of promoter:- work experience of the promoter and in case of 2
newly incorgorated or registered entity work experience of the chairman,
directors, partners, as the case may be and that of the authorised persans af
the parent entity;

(C) name, address, contact details and photograph of the promoter in case of
an individual and the name, address, contact detsils and photagraph of the
chairman, directors, parthers, as the case may be and that of the authorised
persons.

i} track record of the promoter, -

(A) number of years of experience of the promoter or oarent-entity, asthe case
may be, in real estate development in the Unien Territery of lammu and
Kashmis;,

(B) number of years of experivnce of the promoter of parent entity, as the case
/ may be, In rel estate development in ather States or Union territorles;
{
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Sl numbier ot campiered projects and ares canstructed bl déte in the pas) five
yERrs melaing e sl gf i peoreces, gl In its complstien, dezalls ¢
pe-otland ahd neyments pending:

(D] number ¢t ongoing projects and nroposed area to e canstructed leuncied
In the past five years including the staus of the said projects, delzy in its
completion, detalis of type df land and payments pending;

{E) details and profile of angoing and completed projects for the fast five years
asprovided under clause (o) of suls=e<tion (2] of sectior 4.

(i) Hngations < Detalls of (itigatlon. 557, which have been disposed of by the
concernad court in the past five years in relation {0 the real esiate projects
developed or being developed by the promioter:

{iv} website,-

(A)_ welb link of the promoter ar parent entity, a5 the case may be;

(&) web link of the project;

(b) details of the real estate project including the following, namely:-
(i) advertisement and prospectus jssued Inregard to the project;

(it} compliance and registration,-

(A) authemticated copy of the approvals and commencemant certificate
received from the competent authnnw as provided under clause {c) c:f sub-
section (2) of section 4;

(B) the sanctioned plan, layout plan and specifications of the project or the
phase thereof, and the whole project as sanctioned by the competent
authority as provided under clause (d) of subsection (2) ef section 4;

{C) details of the registration granted by the Authority under the Act;

(ii1) apartment, plotand garage related detals,-

(A) details of the number, type and carpet area of apartments for salg in the
project along with the area of the exclusive balcony or verandah areas and the
exclusive open terrace areas with the apartment, if any, ar details of the

number, type and area of plots for sale in the project or both, as the case may
be:

(B) details of the tumber and area of garage for sale in the project;

{€) details of the number of open parking areas and covered parking areas
available ip the real estate project:

liv] registerstt Agents - names and addrestes of real éstate agents for the project:

{v) consulfants,- Detalls, including name and addreszes, of cpntractors, architet,
structural engihirert and sther persona concermned with the development of the
real estate project such as-
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Al name and address T tfie Defsor

(B) names of srameters,

[C) year of establishimant;

{B) namas and prafile of kay projects completad;

(vi] location,- the details of the focstion of the proiect, with dear demaration of
land dedicated for the project slong with its. boundariss including the iztltude zad
Ipngitude of the end paints of the project;

(vii) development #am,- N

(A) the plan of development works to be executed in the proposed project and
the proposed facllities to be provided thereof including fire fighting facilities,
drinking water facilities, emergency evacuation services, use of renewable
energy etc,;

(8) emenities:- a detailed note explaining the salient features of the propesed
project including access to the project, design for electric supply including
street lighting, water supply arrangements and site for disposal and treatment
of storm and sullage water, and any other facilities and amenities or pubilc
lheaith services proposed to be provided in the project;

(€) pentt charts or milestone chars and project schedule:- the plan of
development works to be executed in the project and the details of the
proposed facilities to be provided thereof and the timelines to achleve the
same —o = ____ -

(D) the stage wise time schedule of completion of the project, including the
previsions for civic infrastructure like water, sanitation and electricity etc.  ~

(c) financial details of the promoter -

(i) the authenticated copy of the PAN card of the promoter;

{ii) the annual report including audited profit and loss account, balance sheet,

cash flow statement, directors report and the auditors report of the promoter for

the immediately preceding three financial years and where annual report is not
available then the audited profit and lost account, balance sheet, cash flow
statement and the auditors repert of the promoter for the immediately preceding
three financial years and in tase of newly incorporated or registered entity such
information shall be disclosed for the parent entity;

(d} the prometer shall upload the following updates on the webpage for the projact,
within fifteen days from the expiry of each quarter, namely:-

(i} list of number and types of apartments or plots, hooked:

(if) list af nurnber of garages booked.
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i) ematie of the projea- (4) status of construction of 28N bullding with
Lnzogrepis: (B gtatug O oomati gotlan af esedy Boar with nha 7-"-gr.:1ph:-; 0] status

pEchastruEion gt meraal nfrgsirdciurg and pOomman rees W 1h shetoglaphn
) staturs of bpbrovalss:
(A} approvals received!

18) appravals zpoliedand exgected date of recaipt;

___{C)approvals to be apolied and date planned for application;

“(D) modifications, smendment of FeVisions, it any. ssgEm-hy the competent
authority with regard ta any sanctioned plans, layout plans, specifications,
——ticense, permit or approval for the project; -

(2) the details of approvals, permissions, clearances, legal documents,-
(i} 2pprovals-

{A) autheriticated zopy of the license or land use permission, huilding sanction
plan and the commencement certificate from the cempetent authority
obtained In sccordance with the laws applicable for the project, and where the
project is proposeti to be developed in phases, an authenticated copy of the
license or fand use permission, building sanction plan and the cammencement
coertificate for each of such phases;

(8) authenticated copy of the site plan or site map showing the location of the
__project land along with names of revenue estates, survey numbers, cadastral
aumbers, khasra numbers and area of each parcels of the project land;

Q) aﬂthgntic’ated copy af the layout plan of the project or the phase thereof,
and alkso the layout plan of the whele project agsanctioned by the compeatent
authority and other specifications of the project;

{D) floor plzns for each tower 2nd block including clubhouse, amenities and
commoen areas;

(E) any other permission, @pproval, or license that may be required under
applicable law including fire no-objection certificate, permission from water
and sewersge department etc,;

(F) authenticsted zepy of occupancy certificate and completign certificate
including its application.

[i! legal ducumants-

{A) the details including the proforma of the application form, gllotment letter,
agreement fer sale and the conveyance deed;

(8) authenticared cepy of the legal title deed reflecting the title of the
nromoter tothe land on which dévelopment of project is proposed ziong with
| legaily valid docurments for chisin of title with authentication of such tithe;
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|S1 WnE itle Geareh repart frem 20 aeivessie having experience of at ieast {en

VEELS,

(D) details of entumbrances on the lzna o which development ol prefect s
proposad Including details of any rights, title, interest, dues, litigation and
nama of any party In or aver such land Gr non-ensumbiance certificare through
an advorate having experience of at lezgy 120 yoars from the révenue autharity
not below the rankeof telimldar, 23 the case may Ge!

(E) where the promoter is not the owmesof the land on which develepient is
== proposed details of the censent of the owner ¢f the lend along with 2 copy of
the colleboration agrsement, develgoment dgreement, Joint development
agreement of any other agreement, as the case may be, entered into between
the promoter and such owner and coples of title and other documents
reflecting the title of such owner on the land proposed to be developed;

{F) details of mortgage or charge, if 2ny, crested on the land and the project;

(f} Contact details- contact address, contact numbers and emall-id of the promoter,
authorised person andother officizls related to the project.

(2) The Authority shall maintain 2 database and ensure that the information specified
therein shzll be made availeble an its website in respect of each project revoked ar
panalised, asihe cate may be.

{3) The Authority shall ensure that the follawing information shall ba made available on its
website in respect of each real estate agent registered with it or whose application for
__registration has been refected or revoked, namely:-

{a) Em'jea.lies&ate' agents registered with the Authority:-

{i) registration number and the period of validity of the repistration of the resl
estate agent with the Authority;

(i) brief details of his enterprise including its name, registered address, type of
ehterprise (whether as proprietorship, societies, partnership, company. etc)

(lif) particulars of registration as praprietorship, sacieties, parinership, company
etc. including the bye-laws, memerandum of association, articles of association
etc. as the case may be;

(iv) name, address, contact .d'et-iiiis_and photograph of the real estate agent, ifitis
an individual and the néme, address, contact details and photograph of the
partners, directors etc, in case gf pther persons;

(v) aulhenticated copy of the PAN card of the real estate agent;

(vi) authenticated copy of the addrass proof or the place of busingss and the
confact address, contact numbers and email-id of the real estate agenl and itz
other officials:

(b} In ease of applicants whese application Tor Fegistration as 2 redl estate agent have
been relected or real estate agents whese registration has been revoked by the
Autnority-
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(0] sizeiz of the projed,- (&) status of construgtion of each bullding with
phatogranne (&) stutus of construction af each fioor with photagraphs; [C) status
o construciicnol ntwrmal inftacruciure and comman a2z with pliotagraphs,

{iv] status of approvals,

(&) approvals recgived;

(B) approvale epplied and axpected date of recipy;

[C)appravale in'be applied and date planned for applicatian

(D) modifications, amendment or revisions, if any, ssued bv—tﬁ—compete_m
authority with regard to any sanctioner plans, layout plans, specifications,
license; permit or approval for the project; o

(2) the details of approvals, permissions, clearances, legal documents,-

(1) approvals-

(A) authenticated copy of the licensa or land use permission, buliding sanctien
plan and the commencement cerificate from the competent autharity
ebtained in accordance with the laws applicable for the project, 2nd where the
project is proposed to be developed in phases, an authenticated copy of the
license or land use permissien, bullding sanction plan and the commencament
certificate for each of such phases;

(B) authenticated copy of the site plan or site map showing the location of the

—projert land along with names of revenue estates, survey numbers, cadastral

numbers, khasra numbers and area of each parcels of the project land;

() authenticated copy of the layout plan of the project or the phase thereof,

~ and also the layout plan of the whele project as sanstionsd by the competent

authority and other specifications of the project;

(D) floor plans for each tower and block including clubhouse, amenities and
common areas;

(E) any other permission, approval, or license that may be required under
applicable law including fire ne-objection certificate, permission from water
and sewerage department etc.;

(F] authenticated copy of occupancy certificale and completion certificate
including Its application

(1i) legal documents-

(A) the detalls including the proforma of the application form; allotment letter,
agreement for sale and the copveyance deed;

(8] authenticared copy of the legal title deed reflecting the title of the
promuater tothe land on which development of praject js proposed along with
legally valid documeants far chiain of title with authenticationof suchlitle;

Page 9 af 56



(1]

(a) For real estate agents registered with the Authority:-

{C} Yane title seareh report fram an sduocetc having exporience of i least tey

yEars,

(D) details of encumbrances on the land on which development of project I
proposed including details of any rights, tite, mterest, dues, litigation and
name of aoy party In oraversuch land or non-encumbrance certificate throtigh
anagvacaie Paving experienca of at least ten years from the revenue authority
notbaiow the rank of wehsildar, a5 the tase may B

(€] where the promoter is net the owner of-she-fand on which development is
proposed details of the consent of the owner of the land along with 2 copy of
the collsborztion: agreement, development—sgreement. joint development
agreement or any 'other agreement, as the case may be, entered into between
the promoter and such owner and coples of title and other documents
reflecting the title of such owner on the fand proposed to be developed;

(F} detalls of mortgage or charge, if any, created onthe land and the project;

() Contact details- contact address, contact numbers and emall-id of the promoter,
authorised person andother officials related to the project.

(2) The Authority shall maintain a database and ensure that the information specified
therein shall be made available on jts website in respect of each project revoked or
penalised, as the case may be.

(3) Thie Authority shall ensure that the following information shall be made available on s
website in respect of each real estate agent registered with it or whose application for
registration has been rejected or revoked, namely:-

(i) registration number and the period of validity of the registration of the real
estate agenbwith the Autherity;

(if) brief details of his enterprise including its name, registered address, type of
enterprise {whether as proprietorship, societies, partnership, company etc.);

(i) particulars of registration as proprietorship, societies, partnership, company
etc. including the bye-laws, memorandum: of association, articles of association
etc. as the case may be;

(iv) name, address, contact details and photsgraph of the real estate agent, ifitis
an individual and the name, address, contact details and photograph of the
partners, directors efc. in case of other persons;

{v) authenticated copy of the PAN card of the real estate agent;

(Vi) authenticated copy of the address proof or the place of busingss and the
contact address, contact numbers and email-id of the real estate agent and its
other officials;

(b) In case of applicants whote application for registration 2s a real estate agent have
been rejected or real estate agents whaose registration has been revoked by the
Autharity-
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() registraton number and the penod of validity 5f the reglstration of the rea
gstate sgent with tne Authierity,

(if) briet detalls.af his enterprise Including lts name, registered address, tpg of
efterprise {whether as proprictorzhlo, saciaties, partnership, company etc.);

(i} name, addrass, contact dietails and photaprash of the real estate sgent if it s
an individual . and the name, address, contact details and photograpgh of the
pariners; directors etc. in cx22 47 other persons:

(c) such other documents or information os may be speciiled by the A or the rules
and regulations made thereunder ——

(4) The Authority shall maintzin a back-up, in digital form, of the contents of its website in
terms of this rule, and ensure that such back-up is updatedon the last day of each month.

CHAPTER V

INTEREST PAYABLE BY PROMOTER AND ALLOTTEE AND TIMELINES
FOR REFUND

15. Interest payable by promoter and allottee:- The rate of interest payable by the
promater to the allottee or by the zllottee to the promoter, as the case may be, shall be the
highest Jammu and Kashmir Bank Marginal Cost of Funds based Lending Rate (MCLR) plus.
1Wo per cent,

16. Timelines for refund.- Any refund of monies along with the applicable interest and
compensation, if any, payable by the promoter in terms of the Act or the rules and
regulations made thereunder, shall be payable by the pramoter to the allottee within forty-

five days from the date on which such refund slong with applicable interest and

compensation, as the case may be, becomes due.

CHAPTER VI

REAL ESTATE REGULATORY AUTHORITY
17. Selection of Chairperson and other Members of Authority.- (1) As and when vacancies
of Chairpersan or any other Member in the Authority exist or arise, or are likely to arise, the
Government may make a reference to the Selection Cammittee in respect of the vacancies
1o be filled.

(2) The Selection Committee may; for the purpose of selection of the Chalrperson or
Wember of the Authority, follow such procedure as deemed fit including the appointment
of a Search Committee consisting of such persons as the Selection Committee considers
appropriate to suggest a panel of names for appointment as Chairperson or Member of the
Autharity.

(3] The Selection Committea shall select twa persons for eagh vacancy and recammend the
same ta the Governmient.

(4) The Selection Committee shall make its recommendation ta the Government within 3
period of sixty days from the date of reference made under sub-rufe (1),

[3) The Gavernment shall within thirty days from the date of receipt of the
recommendation by ihe Selection Committee, appoint one of the twd persons
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recammended by the Selection Committes for the vacanty of the CRalrpersan of other
Member, a3 ths e miy ba

18, Salary ang allowances payable and other terms and conditions of service of
Chairperson and cther Members of Authority.- (1] The salaries and allowances payeble 1©
the Chalrperson znd other Members of the Authority shall b2 as follows-

(z) the Chayperson shali be paid salary ang allowances equal 1o last drawn salary
minus pension; -

(b)Y the Member shail be pald salary and aliowzances equal to last drawn Salany minus
pensicn; ang o

(¢} the Member, who has not been a Government Servant shall be paid szlary and
allowances as may be notified by the Government in this behalf: —

{2) The Chairperson and other Member shall be entitled to thirty days of eamed leave for
every completed year of service.

(3) The other allowances and conditions of service of the Chairperson and the Members
shzll be such as may be determined by the Government from time to time.

19. Administrative powers of the Chairperson of Authority.~ (1) The Chairperson of the
Authority shall exercise the administrative powers in respect of-

(a) matters: pertaining to staff strength, wages and salary structures, emoluments,
perqulsites and persannel policies;
— (b) rasters pertaining to creation and abolition of posts; -
(¢) matters pertaining to appointments, promotions and confirmation for all posts;
[d) acceptance efresignations by any Member, officer or employee of the Authority;
(e} officiating against sanctioned posts;

(f) authorisation of tours to be undertaken by any Member, officer or employee of
the Authority within and cutside India;

(g} ratters inrelation to reimbursement of medical claims;
{h) matters in relation to grant or rejection of leaves;
(i) permission for hiring of vehicles for official use;

[j) nominations for zttending seminars, conferences and training ceurses in India or
2broad;

(k) permission fordnvitation of guests to carry Gut training course;
(1) wratters pertaining 1o stelf welfare expenses;

{m) sanction or scrapping or write-off of capital- essets which dus o normal wear and
'Ijl Lear have betome unserviceable or are considered beyend econemical repsirs;
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in) matteis relating ta dsciplinary action againgt an,’ Memter, bificeror smployes of
the Autharity,

{2) The Chaitman of the Autherity shall slsp exercse such other powers that may be
required for the efiicient funciioning of the Authority and 2nfarcement of the proviaons of
the Act znd the rwles and regulatiuns made Wereunder,

20-Sat=ry and allowances payable to and the other terms end canditions of service of the
cfficers and of the employees of Authority.- (1) The condlitions.of service of the officers
sndEmployees of the Authority in the matier of pay, ollowances, isave, joining time, joihing
time pay, age of superannuation and other conditiens of servics, shall be reguiated in
accordance with such rules and regulations as are, from time to ime, applicable to afficers
and employees of the Government and drawing the corresponding scales of pay.

(2] The Government shall have pewer torefax the provisions of any of these rules inrespect
of any class or category of officars or employees.

21. Functioning of Authority.- (1) The office of the Autherity she!l be located at such place
as may be determined by the Government by notification.

{2) The working days 3nd office hours of the Authority shall be the same as that of the
normal warking days and office hours of the other off ices of the Government,

{3) The official commen seal énd emblem of the Authority shall pe such as the Government

may specify.

——afevery notice, otder and direction of the Authority-shall-bear the seal of the Authority

which shall be in custody with the persan designated by the Chalrparsen.

(5) The Authority shail ordinarily have sittings at its headquarters and at such other places
as the Chalrperson may by general or special order specily. o

22. Additional powers of Authority.- (1) In addition to the powers specified in clause (iv] of

sub-section (2) of section 35, the Authority shall exercise the following additional powers,-

(2) require the promoter, aliottee or real estate agent 1o furnish ih writing such
information or explanation or praduce such documents within such reasonable time,
as it may deem necessary;

(B) requisitioning, subject to the provisions the Indlan Evidence Act, any public record
or document er copy of such record or decument from any office,

(2) The Authority may call upon such exparts or consultants from the fields of economics,
commerce, actountancy, real estate, competition, censteuction, architecture, faw o
engingering or from any other discipline as It deems necessary, to assistthe Authority In the
conduct of guality sudit ar of any Inqlilry or proceedings before it

(3) The Authority may in the interest of the allottees, inquire into the payment of amounts
impasad as penalty, interest or compensation, paid or payable by the promoter, in order o
ensure that the promoter has not -
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(F)wnrherawes the sgklamounts front the azooum siaainel unner sub-&Siause DI o

Sausa el stbsetion (21al =eclitn 4@

[B) used any amcuits pakd 176 such pramaieEr oy thy gilotises for that real esiate
project for which the penalty, intarest or sompensatlon Is pavable, or any other resl
estate project; o

(€} recoverad the amounts paid as penalty, fine ar compensation fram the allottees
of the relevan: real estate project of atry ather real estate project.

23. Recovery of Interest, penalty and compensation.- The recevery of the amounts dus
such as interest, penalty or compensation Shall be recovered as arrears of land revenue in
the manner provided under the Jammu and Kashmir Land Revenue Act, 5.1556.

CHAPTER Vil
REAL ESTATE APPELLATE TRIBUNAL
24. Appeal and the fees payable.-(1) Every appeal filed under sub-section (1) of section 44
shal| be accompanied by 3 fees of five thousand rupees in the form of a demand draft or 3
bankers cheque drawn on a scheduled bank in favour of the Appellate Tribunal and payable
at the branch of that Bank at the station where the seat of the said Appellste Tribunal is
situated or through onling payment, as the case may be.

(2) Every appea! shall be filed in Form ‘U, in triplicate, until the application procedure is
made web based, along with the following documerts, namely:-

(a) true copy of the arder against which the appeal is filed;

{b) copies of the doctimentscalied upon by the zppellant and referred to in the
appeal; and

(c}an index of the doguments,

(3) Every eppeal shall be either filed at the filing counter of the Registry of the Appeliate
Tribunal or through a registered post or thraugh online system, as applicable.

(4) In case of an appeal sent by post under sub-rule (3), it shall be deemed to have baen
presented to the Appellate Tribunal on the day on which it is received In its office.

(5) Where a party to the appeal is represented by an authorised person, as provided under
section 58, a copy of the authorisation to act as such and the written consent thereto by
such authorised person, both in original, shall be appended to the appeal or the reply to the
notice of the appeal, as the case may be.

{6) ©n the date of hearing or any other date te which hearing could be adjourned, it shall be
obiigatory on the parties or their agents, as the case may be, to appear hefore the
Appellate Tribunal:

Provided that whera the appellant or his autherised person, as the case may be, falls to
appear before the Appellate Tribunal on such days, the Appellate Tribunal may in its
discretion elther dismiss tihe appeal for default or decide |t on merits and where the
Bpposité arty or his authorised person fails to appear on the date of hiearing, the
Appellate Triounal may decide the appeal ex-parte
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(7) The procsdurs fof 25y 16 day funotioning.of the Azowllate Tribunal, which have /Gt bean
provided by the foy o the rles ade thereunus! shall be =: specihied oy tne Appellse
Tritsunsl,

25. Selection of Mambers of Appeliate Tribunal.- (1) As and when vacanciés of a Member
in the Appeliate Trbunal exstar srite. or are hkehy o arise, the Government may make 2
jefarence to the Selection Cemmitten in respacl ol the vacenciesito be filled.:

(2) The Selection Commitiee may, for the purpose of sslection of the Member of the
Appellate Tribunal, follow such procedure as desmed fit including the appoirtment of 4
Search Committee cansisting of such persons as the Seleclion Committes considars
appropriate to suggest 3 penel of names for appointment as Member of the Appellaie
Tribunal.

(3) The Selection .COITIITIiIngSha” select two persons for each vacancy and recom mend the
tame to the Government.

(4] The Selection Committee shall make its recommendation to the Government within a
period of sixty days frem the date of reference made under sub-tule (1)

(5) The Government shall within thirty days fram the date of the receipt of the
recommendation by the Selection Committee, appoint one of the two persons
recommended by the Selection Cemmittae for the vacancy af the Member,

26. _S'alary and zllowances payable and other terms and conditions of service of
Chairperson and Members of Appellate Tribunal.- (1) The salaries and allowances payable

ta the Chairperson and Members of the Appellate Tribunal shall be as follows,-

{a) the Chairperson shall be paid a monthly salary equivalent to the last drawn salary
by such persan, as a Judge of a High Court minus pension;

(b} the Member shali be pald amonthly salary equivalent te the salary.drawn at the
maximum of the scale of pay of Additienal Secretary to the Government of India
minus pension:

Previded that any person who has held a post with the Government, seniar than
that of Additional Secretary to the Gavernment of India, prior to becoming a
Member, he shall be paid a monthly salary corresponding to the post at which
he retired minus pansian,

(c) the Member, who /¢ not a Government Servant shall be paid Salary and
allowances as my be notified by the Gevernment in this behalf.

[2} The Chairperson and every other Member shall be entitled to thirty days of earned leave
foravery campteted year af service.

(3] The other allowances apd conditions of service of the Chalrperson and the other
Member shall be sychias may be determined by tha Government from time to ttme,

27, Inquiry of the charges against Chairperson or Member of Authority or Appellate
Tribunal- (1) The Government shall on the vecurrenge of any of the circumstances
specified in clause (d) or clause (e} of sub-section (1) of section 25 in case of a Chalrpersan
o Member of the Autherity or as spacified undear subsection (1) of section 49 in case of a
Chairperson or Member of the Appellate Tribunal, either by receipt of a camplaint in this
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regard OF suemoty, 85 the e3s# may be, make a preliminary Scruting with respect te such

dharges egaingt the Chaliperson or any Mambar of the Autisr y or Appellate Tribunal, as

Tha cass qray oo,

(2) ¥, en prelimimary sgrutiny, the Governmient contiderns it necassary iounvestigaieintg the
aliggation, 1 shall place the complaint, if any, together with sUpperting material as may be
available, before Chief Justice of the High Court to appoint a sitting or retired Judge of the
High Calr

{3) The Government shall forward 1o the ludge appointed under subTale {2), copies of -

(arthesiatement of charges 2gainst the Chaitperssn of Memberof the Authority or
Appellate Tribunal, s the case may be; and

(b) material documents relevant to the inquiry, =—

(4) The Chaiirperson or Member of the Authority or Appellate Tribunal, 35 the case may be,
shall be given a reasonable vpportunity of being heard with respect to the charges within
the time period as may be specified in this behalf by the Judge conducting the inquiry in the
matter,

(5) Where it is alleged that the Chairperson or Mamber of an Appellate Tribunal is unable ta
discharge the duties of his office efficiently due to any physical or mental incapacity and the
allegation is denied, the Judge may arrange for the medical examination of the Chairpersen
or Memberof the Appellate Tribunal.

(6) After the canclusion of the investigation, the Judge shall submit his report to the
Government stating therein his findings and the reasens thereof on each of the articles of
tharges separately with such observations on the whole casesshg thinks fit. h

(7) After-rfe:aiptnf the report under sub-rule {8), the Government shalin consultation with
the Chief Justice of the High Court decide to either remove or not to remove the
Chairpersan or Member of the Autherity or Appellate Tribunal, as the case may be.

28, Salary and allowances payable and other terms and conditions of service of officers
and other employees of Appellate Tribunal.- {1) The conditions of service of the officers
and employees of the Appellate Tribunal and any other category of employees in the
matter of pay, allewances, leave, joining time, joining time pay, age of superannuation and
other conditions of service, shall be regulated in accordance with such rules and regulations
as are, from time to time, as applicable to officers and employees of the Government and
drawing the corresponding scales of pay.

(2) The Government shall have power to relsx the provisions of any of these rules in respect
of 2ny class ¢r category of afficers or employees, as the taso may be.

28. Additional powars of Appellate Tribunal.- (1) n addition to the powars specified in
clause (g) of sub-section (4) of section 53, the Agpellate Tribunal shall exercise the following
additional powers-

{a) require the promuoter. allottee or real estate agent to furmish in writing such
Informatian or explanation or produce such documants within such reasonable tme,
j as L may deem necessany;
.'f‘
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{h) requisitioning, subjsct 1o the provisivng 'of the dian Evidence Act, 183 any
pubiic record r document oe copy of 502l record ar document rom zny ofiice

(2) The Appellate Tribunal may call dpon such experts or consultants from the fields of
ECOROMICS; Commerce, accountancy, resl esiate, compstition, construction, architecture,
law or engineering or from any other discipline as it deems necessary, to assist the
Appellate Tribunal in the conductof any ingulry or nroceedings oefore it

30. Administrative powers of Chairperson of Appeliate Tribunal.- ¥} The Chairpersan of
the Appellate Tribunal shall exercise the adw-rin'igari ve powersiin respect of-

(8] matters geftaining to staff su ENgT, WZEEs and salary siructures, emoluments,
perquisites and persaniel policies;

[b) matters pertaining to creation and abolition of posts;

(c) matters pertaining to appointments; promotions and confirmation for ail posts;
(d) acceptance of resignations by any Member, officer or employee;

(e) officiating against sanctioned posts:

(f) authorisation of tours to be undertaken by any Member, officer or employee:
within and outside the Union Territary of Indie;

{g) matters in relation to reimbursement of medics! claims;
(h) matters in relation to grant or rejection of leaves:
(i) permission for hiring of vehicles for official use;

(i) nominations for attending seminars, canferences and training courses In Indis or
abroad; =

(K} parmissian for invitation of guests to carry out training course;
() matters pertaining to staff weifare expenses;

(m) sanction or scrapping or write-cff of capital assets which due 1o normal wear and
tear have become unserviceable or are considered beyond econemical repalts;

(n) all matters relating to disciplinary action against any Member, officer or
employee.

(2) The Chairperson of the Appellate Tribunal shall also exercise such other powers that
ray be required for the efficient functioning of the Appellate Tribunal and enforcement of
the provisions of the Act and the rules and regulations made thereunder.

31, Functioning of Appeliate Tribunal.- (1) The office of the Appellate Tribunal shall be
located at such place as may be determined by the Government by notification,

{2) The . working days and offica hours of the Appellate Tribunal shall be the same as that of

the normal working days and office hours of the cther officas of the Gavernment.
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(1) the respanttent s not Ik Lentravenrion sfihe provisions of the Actor the rules
anel tegulations made thereunde:. the ~uathority may, by zrder in writing. aimiss
the complsint, with réasons 1o be Tecorgest In wWriting:

() i any gerson 35, neglects ar refuses 1o 3poedr, o present himself as required
nefore the Authany, the Authority shall have the power 1o proceed with the Inguiry

in the pbsence of suth RErsGh or persans afize recording the réasons for doing so,

[3) The proredure for day to dey furcticning of the Autherity, which have nor been
provided by the Act or the rules made thereunder, shall be a5 specified by regulations made
by the Authority. —

(4] Where a party to the complaint is represented by an avthorised person, as provided
under section 56, a topy of the authorisation to actas such and the written consent thereto
by such authorised person, both in original, shall be appended to the complaint or the reply
to the notice of the comalainy, as the case may be;

34. Filing of complaint with the adjudicating officer and inquiry by adjudicating officer.-
(1) Any aggrieved person may file 2 complaint with the adjudicating officer for interest and
compensation asprovided under section 12, 14, 18 and 19 in Form N’, in triplicate, until
the application pracedure is made web based, which shall be accompanied by & fees of one
thousand rupees in the form of a demand draft or 2 bankers cheque drawn on a scheduled
bank in favour of the Authority and payable at the branch of that bank at the station where
the seat of the said Authority Is situated or through online payment, as the case may be.

{2) The adjudicating officer shall for the purposes of adjudging interast and compensation
follow summary precedure for inquiry In the following man ner, namely:-

(3] Upen receipt of the complaint, the adjudiczating officer shall issue 2 notice along
— with particulars of the alleged contravention zpd the relévant documents to the

respondent; .

(b) The respondent against wham such notice is issued under clause {a) of sub-rule

(2) may fite his reply In respectaf the complaint within the period a5 specified in the

notice: )

(e} The notice may specify 2 date and time for further hearing and the date and time
for the hearing sha!l also be communicated to the complainant;

(d) On the date so fixed, the adjudicating officer shall explain to the respondent
about the contravention alleged to have been committed in relation ta any of the
provisions of the Act or the rules and regulations made thereunder and il the
respondent,-

() oleads guilty, the adjudicating officer shall recard the vlea, and by ordar In
Writing, order payment of interest as specified in rule 15 and such compensation
as he thinks fit, as the case may be, in accordante with the grovisions of the Act o7
the rules and regulations, made thereunder;

[t} does not plead guilty @nd contests the complaing, the adjudicating officer shall
"M demand and exalanation from the fespondent -
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1]

€] Ingare the adludicating officeris s=tsfled on the bas<ic of tha submissians made

hsrihe Camipaint 353 ris: FEyUInG 2ny durker (ntsy Ty I mnay tismiss e COMEHEIRY,

if} in case the Fdjudleating oifizar is sstisfied o The Basis. of the subrmissions made
3t the there is nead for Further Fearing inita the complaint it mEY orger nradustion
of dotuments or otherevidancs 65 2 date and vme fived By tim:

(2} the adjudicating ofilcar shall have the power 1o carry aut an inguiry inte the
complainten thakads of documents and subtmissions.

(h) zhe adjudicating officar shall have the power g summon and enforce the —
sttendance of any persaw&;-:aaintec_t_ with the facts and dircumstances of the (=18 7 S—
give evidence or ta produce any documents which in the opinien of the adjudicating
oificer, may be useful for or ratevant to the subject matter of the inquiry, and in
taking such evidence, thé_,_a_cii?u'c}icaﬂtiﬁg officar shali not be bound to observa the
provisions of the |ndian Evidence Act, 1920;

(i} on the date so fixed, the adjudicating officer upon consideration of the evidence
produced before him and other retards and submissions is satisfied that the
respondent is,-

{i) liable to pay interest and compensaticn; as the case may be, the adjudicating
officer may, by order in writing, order payment of interest as specified in rule 15
and such compensation as he thinks fit, 35 the case may-be, In accordance with
the pravisions of the Act o the rules and regulations, made thereunder; or

(i) nat liable to any interest and compensation, as the case may be, the
adjudicating officar may, by erder in writlng, dismiss the complaint, with reasans
to be recorded i writing;

(j) if any person fails, neglects or rafuses to appear, or prasent himself as: reguired ~ = — -
before the adjudicating officer, the adjudicating officer shall have the power to
proceed with the inguiry in the absence of such persan or persons after recording the

reasoris for daing so.

(3) The procedure for day to day functioning of the adjudicating officer, which have not
beeh provided by the Act or the rules made thereunder, shall be as specified by regulations
made by the Authority.

(3) Where a party to the complint is represented by an authorised person, as provided
under section 36, a copy of the autharisation to act as such and the written consent thereto
by such authorised person, both in eriginal, shall be appended to the complaint or the reply
ta the notice of the compiaing, as the case may be,

CHAPTER X
BUDGET AND REPORT
33, Budgey, accounts and audit.- 1) At the end of the financial vear of evory year, the

Authority shall prepare 2 budget, maintsin proper accounts and other relevant recards and
prepare an aninual statement of accounts in Form ‘O°

(Z) The Authority shiall pressrve the accounts and ather relevant racards prepared unhder
sub-rule (1) for a minimum period of five vears.
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(3] The actoupic and other relavast teeartds wadar suberuls (11 ksl & pned by the

Chairpersan, Meinibérs, Secretany and the oificer imcharge of Finags and Ascounts,

(2) The seeounts of the Authority and the audit regort shell. =5 soon a4 possible, ke
submitted Lo the Governmant for Izying before the legislsrure

36. Annual Report - (2] The Authio rity shall pregare its annual regert in Form B,

(2) The Authorizy "2y glso Inciude in the Annual Raport such ather matters as deemed fit
by the Authority for reporting to the Government. -

(3) The aninuatregort shall, 2fter adoption st a meeting of the Autherity angsigned by the
Chairpersan and Members and authenticated by affixing the commen seal of the Authority,
with requisite number of copies fl"h'er'e.a-‘. be submitted to the Governmient within o period
of ane hundred and sighty days immediately 'Foﬂuw:‘ng the close of the year for which It hag
been prepared.

By order of the Government of Jammu and Kashmir.

sd-
Principal Secretary to the Govt.
Housing & Urban Dev. Department

No.HUD/02/2019-RERA Dated: 2 2,07.2020

Copy to the:-

1. All financial Cominissionars.

2, Al Principal Secretarles to the Government.

3. Princizal Redident Commissionar, J&K Government, Newe Dathi,. — ——— —

4 Joint Secretary (J&K), Ministry of Home Affairs, Government of Indiz.

5. Al Commissiongss/Seeretaries to the Gavernmant. =

6. Chief Electoral Officer, 18K,

7. Divisional Commissioner, Jammu /Kashmir.

8. Al Secretaries to the Governmetit.

9. Chairperson, J&K Special Tribunal.

10. All beputy Commissioners.

1 Chie_l" Executive Offlcer(s), Jammu/Srinagar Smart City Limited,

12. Chief Executive Officer, Econamic Reconstruction Activity.

13. Vice Chzirrnan, IDA/SDA/LAWDA, '

14. Commissioner IMC/SMC,

15. Director, Information, J&K.

16. Director, Estates, J&K.

Director, ULB, Jammu/Srinagar.

18, Managing Dirgctar. J&K rfousing Bosrd.

19. Additional Secrerary 1o the Chizt Secretarny

20. Chief Town Plafner, Town Mlanning Orgamization, Jammu/Kashmir.

21. Chief Architect, J&K Architact Organization.

22. Director, Archives, Atchasology and Museums, J& 4,

23, General Manager, Government Rankir Press, fammufKashmiz, for publication i Gevelnment
Gazette.

24, Private Secretary to Lisutenant Governor.

. General Manager, Govelamen Fress, Jammu/Srinagar

- Private Secreany 1o Advisor (5) 1o/ Lisutensny Govarmar..

e
~

o
o un
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27

28.

2y

30.
31,
32.
34,

Privmie Suctefary 1 Adiinot (F) 1o Lisutenany Goversey

AIVAlE Sectetaty e Allvisgr (B]tn LLuEaant Sovertier

Frivate SeleetEry 1o Advisar [BI) fo Lisutenam Gevarane
Private Secretary 1o Prinelpal Setretary 10 the Govar e S3LEY,
Iisehzrge Wedisite, HEUDE,
In-charge Webiite, GAG.
Gouernmen: Order §le/Stocy file.
it
S (Rejesh Basowa) Kas
— —  Deputy Secretary to Gout.
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FORM 'A’

[See rule 3(2]]

APPLICATION FOR REGISTRATION QF PROJECT

The Real Es1312 Ragulatory Authority

(Name of Place)

SIF', S

[/We] hereby 2pply for the grant of registration of |my/our] project to be set up at
Tehsil District Jammu and Kashmir.

1. The requisite particulars are as under -

(1) Status of the applicant - lindividual . / company / proprietorship firm /| societles /
partnership firm / competent authority et

(ii) In case of individual -
(a) Name
(1) Father's Name
(c) Occupation

(d) Address

{e) Contact Details (Phone number, E-mail, Fax Number etc.)

(f) Mame, photograph, cantact details and adress of the prometer
CR

In‘case of [firm / societies / trust / company / limited ligbility partnership / competent
authority etc.] -

(a) Name
|B) Address

(€) Copy of registration certificate as [firm / secieties / trust / company / limited
liability partnership / campetent authority etc. ]

(¢} Main abjects
I._E} Contact Details (Phpng. number.f,m”';!;ag Muttiar E'HC.:]_,

() Nama, photcgrapn, contact details and address of [chairman / parnets /
directors] and authorised person ete.

(i) PAN Ne. of the promoter;

(1) Wame and address of the bank or bafker with which account in terms of sub-clause (1)
of clawse (1) of subsaclion (2] 47 section & will e maintanad :
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(v) Detafis of profect Isnd held Ly 1tve pipiicar,

(Wi Briet details &f tne projects launghed by 3158 dfomoter in the (St 7 VS VEZIS whathe:
dlready ompieted o neitg deviltped, a5 the case may ve, Including Yhp curranit status of
the said projeds, any G213y n it compleucn, detsile of casss pending, wetails of ype of
fand and payments pending &5 B

{vii) Agency to take up external development works [Local Adthority / Seff
Development|:

{wili} Registration fee By way of 3. demand draf { bankers chegue dated drawn o

— ——  beafing na. for am amjount of Rs. /-
calculated 25 per sub-rule (3) of rule 3 or thraugh online paymenl as the case may be
(ive details of online payment such as date paid, transaction no.

ete.);

{ix) Any other informatlon the applicant may like to furnish,
2. [I/Wel enclose the following documents, namely

(i} authenticated copy af the PAN card of the promoter;

i) annual report including audited profit and loss actount, balance sheet, cash flow
statement, directors report and the auditors. repert of the promotes for the immediately
preceding three financial years and where annual report Is hot available, the audited profit
and Jost account, balance sheet, cash flow statement and the auditors report of the
prometer for the immediately preceding three financial years;

~ i) authenticatea copy of the fegal title deed reflecting the title of the promoterio the land
on which development of project is proposed alang with legally valid documents for chain
of title with authentication of such title; -

liv] detalls of encumbrances on the land on which development of praject is proposed
including détails of any rights, title, interest, dues, litigation and name of any party in or
over such land or no encumbrance certificate from an advocate having experience of
atleast ten years or from the revenue alithority rot below the rank of tehsildar, as the case
may be;

(v) where the pramoter is not the owner of the land on which development of project is
proposed details of the consent of the owner of the land along with & copy of the
collaboration agreement, development agreement, joint development agreement or any
other agreement, as the case may be, entered info between the promoter and such owner
and copies of title and other documents reflecting the title of such owner on the land on
which project is proposed to be develaped:

(vi) an authenticated copy of the approvals and sammencemernt certificate from the
competent authority obtained in accordarnce with the laws as may be applicable for the real
estale project mentioned in the application, and where tha praject is: proposed to be
daveloped in phases, an authemticated copy of the approvals and commencement
certificate from the comperent authority for each of such phases;

(Vi) the sanctioned plan, layout plan and tpeciticatione of the proposed project oy the
phase therizof, and the whole praject as sancrioned by the tompetent augharity;
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WY tho pien ol asvelopmsme watks io be Exoow e e prososed prujact and the
praposed facilities te be prownged therect waiuditiy fite fighimg fadiflies, opnRIng water
Fagilities, emergaricy evacuation seryicas, use of réenewable anorgy;

(Iz) the location dotalls of the prafect, with clear demersstion of land dedicatad fir the
projact slang with its boundariss ingluding the lasitude 508 lengitude of the end points of
ihe project:

(xI profsrmz of we alletment letter, agreement for sale, and the convevancs deed
prepeosed ta be signed with the allotices; ~

(KT the number, type and the carpat ares of apartments Tor sale in the project along with
the area of the exclusive balcony or verandah areas and the exclusive open terrace areas
withi the apartment, if any; —

ixii) the number and areas of garage for sale'in the project;

(%iii) the number of open parking areas and the number of covered parking areas available
Inithe real estate project;

{xiv) the names and addresses of his real estate agents, if any, for the proposed project;

(xv) the names and addresses of the centractors, architect, structural engineer, if any and
other persons concerned with the development of the proposed profect;

(xvi) a declaration in Form 'B'.

3. [I/We] enclose the following additional documents anid iniorm;tiun regarding ongoing
— projects, as required under rule 4, and under other provisions of the Act or the tules and
regulations made thereunder, namely:- (i) (1) {/fi) ......

4, [i/We] solemnly affirm and declare that the particulars given herein are correct to
[miy/our] knowledge and belief and nothing material has been concealed by [me/us]

‘therefrom.
Yours faithfully,
Dated:
Placa: Signature and seal of the applicant(s)
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FORM B’
[See rule 3(2)]
DECLARATION, SUPPORTED BY AN AFFIDAVIT, WHICH SHALL BE
SIGNED BY THE PROMOTER OR ANY PERSON AUTHORISED BY THE
PROMOTER

Affidavit cum Declaration

Affidavit cum Declaration of IMriMs ] — Ipromoeter of the project / duly
2uthorised by the promoter af the project, vide its/his/thelr authorisation dated J;

L [prometer of the project / duly authorised by the promorer ¢f the project] do
hereby solemnly declare, undertake and state 3 under-

L That |1/ promoter] (have / has] a lega! title'to the land'en which the development of
the project is proposed er _[have/has| a legal title to the land
oh which the development of the proposed project is to be carried out
and
2 legally valid authentication of title of such land along with an a uthenticated copy of
the agreement between such owner and promater for development of the real estate
project is enclosed herewith,

2. That the said land Is free from all encimbrances,

or

That detalls of encumbrances Including details of any rights, title,
interest, dues, litigation and name of any party in or over such land,

3. That the time period within which the _'BI"_Oj_ec! shall be com pleted by [me / the promoter]
is " —

4. That seventy per cent. of the amounts realised by [me / the promoter] for the real estate
project from the allotiees; from time to time, shall be deposited in a separate account to
be maintained in 3 scheduled bank to cover the cost of construction and the land cost
and shall be used only for that purpose.

5. That the aimounts from the separate account, to.cover the cost of the project, shall be
withdrawn by [me / the promoter] in proportion to the percentage of completion of the
project. '

6. That the amounts from the separate account shall be withdrawn by [me / the promoter|
after it Is certified by 2n enginear, an architect énd a chartered accountant'ip pragtice
tiat the withdrawa i3 in propartion 1o the percentage of completion of the project,

7.That [| / the promoter] shall gel the accounts audited within six months after the end of
every financial year by a chartered accountant in oractice, and shall produce a statemetit
of aceounts duly certified and signed by such chartered accountant and it shali be
verified during the audit that the amourits collected for a particular project have been
utilised for the project and the withdrawa) has been in camplianca with the proportion
te the percentage of completion of the project.
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8, TraL [1./ the prametes) wrall =R 3l she gendinz apptowlk an bime, from the LIEtRNL
autnorilies,

S That {I / the promeszr] [hawve / has] furnished such ather documents a8 nave been
prescribad by the Ao and the rules and reguisticns made thereunder,

10 That I / the prometer) shall not discriminate 2gainst any zllottez st the time of
alletmentof any apariment, plat or huilding, zs the case may be.

—

- Oepanent

Verification

The contents of my ahove Affidavit cum Decl

! aration are true and correct and nothing
material has beenh concealed by me therefrom,

Verified by me at _ onthis ____ dayof

Deponent
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FORM ¢’

[See rule 5(1)1
REGISTRATION CERTIFICATE OF PROJECT
Tivis fegltration s grantod under section 5 16 the inllowing ptoject under project
fEgistration s\umber ! [Sp=tily Detals of Project
ncluding the project address],,

L [in the case of an individuall [Mr/ Ms:] sany of
[Mri/Ms.) Tahsil Distriet

Stateftimion Territory ___i —

QR

[in the ¢ case of 2 firm/society/company/ competant autherity etc.] ) [firm /'
society / campany / competent autharity =t having its [registered

office / principal place of bus iness| at

2.This registration is granted subject to the following conditions, namely:-

(i) The promater shall enter ifito an agreement for saje with the alicttees as prescribad by
the appropriate Government;

(Ii) The promoter shail execute and register a conveyance deed in favour of the allottee or
the association of the allottees, as the case may be, of the apartment, plot of building, as
the case may be, or the cornmon areas as per section 17;

(iii) The promoter shall deposit seventy percent. of the amounts realised by the promoter
in a separate account to be maintained in a schedule bznk (o cover the cost of construction
and the iand cost to be used only for that purpose as per subi-ctause (D) of clause (1) of sub-

section (2) of section 4;

{lv] The registration shall be vaiid for a peried of years commencing from
_ and ending with - _ _ _unless extended by the
Authority in accordance with the Act and the rules made thereunder:

(vl The promoter shall comply with the provisions of the Act and the rules and regulations.
made thereunder;

{vi] The premoter shall not contravens the provisions of any other law for the time being in
force as applicable to the project.

3. If the above mentioned conditions are not fulfilled by the promoter, the Authority may
take necessary action azainst the promoter including revoking the registration granted
herein, as per the Acl and the iules and regulations made thereunder,

Dated: Signeture and seal of the Authorised Officer
Place! fez! Estate Regulstory Authority
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FORN ‘D’
[See rule 5(2], rule b{4); rule 7]
INTHVIATION OF REIECTION OF APPLICATION FOR REGISTRATION OF
PROJECT / REJECTION OF APPLICATION FOR EXTENSION OF REGISTRATION
OF PROJECT / REVOCATION OF REGISTRATION OF PROJECT

Frem:

The Real Estate Regulatory Authority (Name of place)

To

[Application/Registration] No:

Dated:

You are hereby informed that your application for registration of your praject Is refected.

ar - B N

You are hereby informed that your application for sxtension of the registration of your
project Is rejectad.

ar
You are hereby informed that the registration ggranted to your project is hereby revoked.

for the reasons set olit:-

Place: Signature and seal of the Autharised Officer
Dated; Real Fstate Regulatory Authority
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FORM ‘E’

[See rule 6(1]]

APPLICATION FOR EXTENSION OF REGISTRATION OF PROJECT

Ta. - ——

The Real Estate RegulataryAtisarity (Name of Placs) —

Sit. [1/We] hereby apply fer extension of registration'of the following project:

registered with the Authority vide project registration certificate bearing
No. , which expires on__

As required [I/We] subimit the following documents and information, namely:-

(i) A demand Draft No. / Bankers Chegue No. datped

for rupees in favour of drawn on

bank as extension fee as provided under subrule (2) of
rule 6 or through online payment as the ¢ase may be

— — (give details af anline payment such ss date paid, transaction no. etc.);

(i) - Authenticated Plan of the project showing the stage of development works
undertaken till date; — ) .

(il Explanatory note regarding the state of development works Ih the project and
reason for nofcomp[eting the development works in the project within the period
declared in the deciaration submitted in Form ‘B at the time of making application
for the registration of the project 3

(iv) Authenticated copy of the [permission/approval] from the competent authority
which is valid for a period which is langer than the proposed term of extension of
the registration sought from the Authority;

(v) The suthenticated copy of the project registration certificate; and

(vl Aay other information as may be specified by regulations.

Yours faithfully,

Place:
Dated: Signature and seal of the applicant(s)
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FORMF' [See rule 6(4)]
CERTIFICATE FOR EXTENSION OF REGISTRATION OF PROJECT

This extension of registration is Brantzn under sectign 6, 1e the fallowing project;

. Tegistered with

the Awthority vide projest registration certificate bearing No. R of:-

L fin-the—see of an Individual] [Mr./Ms.) — son of
My /s Tethsi| District State/U
nion Tertitory ;

OR -

[in the case of a firm/society/company/ competent authority etc.] [firtm /
saciety / company / competent autharity ete,] having its [registered

office/principal place of business] at .
2, This extension of régistration Iz grented subject to the following conditions, namely;-

(i) The promoter shali execute and register a conveyance deed in favour of the
allottee or the assatiation of the allotiees, as the case may be, of the apartment, plat
‘or building, as the case may be, or the coniman areas as per section 17;

(i) The promoter shall depesit seventy per cent. of the amounts realised by the
promorer in 2 separate account to be maintained in a schedule bank to cover the cos{
of construction and the land cost 1o be used only for that purpose as per sub-clause
—— (D) of clause (1) of subssection (2) of section 4; e =

(iii) The registration shall be extended by a period of
and shall be valid until ;

[days / weeks / menths)

(iv) The premoter shall comply with the provisions of the Act and the rules and
regulations made thereunder:

{v] The prometer shall not <ontravene the provisions of any other law for the time
being in force as applicable to the project;

{vi) If the above mentioned conditions are not fulfilled by the promoter, the
Authority may take necessary action against the promoter including révoking the
registration granted herein, as per the Act and the rules and regulations made
thergunder.

Dated: Signature and seal of the Authorised Officer
Place: Real Estale Regulatory Authority
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FORM ‘G’
[See rule 8(1]]
APPLICATION FOR REGISTRATION OF REAL ESTATE AGENT

Ta
The Real tstate Kagulatony Authority {Namie of Placa)

Sir, B
{1/ We] apply for the grant of registration as g regtestate sgent to facifitate the sale or
purchase of any plet, apariment or buliding, as the case may UE, in real estate projects
registerad In the Unien Territory of Jammu and Kashmir in terms of the Act and the rules
and regulations made thereunder, o

1. fin the case of an indlvidusl) [vir./Ms.] son of
iMr./vis.), _ Tehsil___ District
_ State/Union Territory
OR )
[in the case of a firm / society / company eic.) [firm / society / company
etc] having its [registered office / principal place of business] at

2. The requisite particulars are as upder:-

(1) Status of the applicant, whether [findividual / cempany / proprietorship firm [
societies / partnership firm / limited Sabilitesartnership ete. I3 -
()] In case of individual =
= (3} Name of [Ihdividual / Proprietership firrs] —
{b) Fether’s Name
(c) Occupation
(df) Address
(e} Contact Details (Phone number, e-mail, Fax Number etc.)
(f) Name, photograph, contact details and address of the proprietor
OR
In case of [firm / societies / company etc.] -

(2) Name
(b) Address
lc) Copy of registration cerfificate as [firm / socleties / company etc.]
(d) Major activities
(e) Contact Details {(Phone number, e-mail, Fax Number etc.)
{f} Namie, photograph, contact details and address of [partners / directars etc]

{iil) Particulars of registration as |proprigtorship, societies, partnership, company eic.]
Intluding the bye-taws, memorasndum of sssosiatian, articles of #ssociation etc. asthe case
may be;

(iv) Authenticatad copy of the address proof or the place of business:

(v] Details of registratian in any other State or Unior Territary;
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il Any other intormstion se ypaciisdiby regulglons,
2 we| enrlipsz the fo lowing dacuments slang with, namely-
v Demarid Graft: / Sankérs Chegue No dated for @

sum of &g, , 0 faveur of drawn on
bank as registration fee a5 per sub-rule (2] of rule 8 or thraugh enline paymatit as

the case may be - (give details of online payment such as —
gatepald, transaction o, et ); N
{ii) Authenticated copy of the BAN rard of the real e3tts agant: and R

i} Avthenticzstad copy of The-registration as a real astats agent v .any oiher Stste or
Union Territory, It applicabie.

4. [/We] solerndy affirm and declara that the paruculars given in herein are cofract to [y

/our] knowledge and belief and nothing material has been cancealed by [me/us) therafrom,

Dated: Yours faithfully,

Place: Signature and seal of the appiicant(s)
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FORM ‘H’
[See rule 9(2]]
REGISTRATION CERTIFICATE OF REAL ESTATE AGENT

1. This r2gistration is granted ynder deetien 9 with regististion certificate’ bearing No.
-

[in the cese_of an individual] [Mr/Ms.) san of
{Mr. /s ] Tehsil Digtric—
_ State/Unicr Ternitary . o
O —— B
[in the case of a firm / seciety / company etz [firm / soc:en,r/ company
ete. ] having its |registered office / principal place of business] at

to act as @ real estate agent to facilitate the sale or purchase of any plot, apartment or
building, as the case may be, in real estate projects registered I the Union Territory of
Jammu and Kashmir in terms of the Act and the rules and regulations made thereunder,

2. This registration is granted subject to the following conditions, namely:-
(i) The real estate agent shall net facilitate the sale or putrchase of any plot, apartment or
building, as the case may be, in a real estate project or part of It, being sold by the

prometer whieih_ Is required but not reglstered with the Adthority;

(i) The real estate agent shail maintain and preserve such boaks of account, recorcls and
documents as provided under rule 12;

(i) The real estate agent shall not invelve himself In any-unfair trade practices as specified
under clause {cf of saclion 10

(lv) The real estate agent shall facilitate the possession of all infarmation and documents, as
the allattee is entitled to, at the time of beoking of any plot, apartment-or building, as the
case may be;

lv) The real estate agent shall provide assistance to enable the allottee and promoter to
exercise their respective rights and fulfil their respective obiigations at the time of booking
and sale of any plot, apartment ar building, as the case may be;

(vi} The real estate agent shall comply with the provisions. of the Act and the rules and
regulations made thereunder;

(vii} The real estate agent shall net contravene the provisions of any other law f=r the time
baing in force as applicabils to him;

{viil} The real estate agent shall discharge such other funciions as may be specitied by the
Authority by regulations.
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3. The registretion Jz valid for 3 period of five peacs momnencing fram @
ending with uniess “erewiEd Dy tne Authapity in accordance
with'the, prowgicns gf tna Aot orthe rules and regdEnant made thereuniger.

4. If the above mentioned conditiens are soy fullilled by the real estate agent. the At Honity
may take nEcessary action sgainst the real estate agent including revoking the registration
granted harein, 3s per the Act and the rules and regulztions made thersunder.

Dated: Signature and seal of the Authorised Officer
Place: fteal Estate Regulatory Authority
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FORM '
[See cule 9(3), 10(4), 11]

INTIMATION OF REJECTION OF APPLICATION FOR REGISTRATION OF REAL
ESTATE AGENT / REIECTION OF APPLICATION FOR RENEWAL OF
REGISTRATION OF REAL ESTATE AGENT / REVOCATION OF REGISTRATION
OF REAL ESTATE AGENT

Filom: N -

The Real Estate Regulatory Autharity [Name of Place)

To

[Appﬁ'&aztian / Registration] No.;

Dated:

You are heraby Informed that your application for registration as real estate agent is
rejected,

or

You are hereby informed that your application for the tenewal of the registraticn as real =
estate agenl is rejected,

ar

You are hereby informed that the registration granted to you as real estate agent is heraby
reveked for the rieasons set out:-

Place: , Signature and seal of the Authorised Officer
Dated; Real Estate Regulatory Authority
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FORM 'V
[See rule 10(1)]
APPLICATION FOR RENEWAL OF REGISTRATION OF REAL ESTATE AGENT

from!

7o
The Real Estate Begalatary Authority (Neme of Plate)

Sir,

[I/We] apply for renewal my/our registration 3s a real estate agent under registration
cartificata bearing No. , which expires on :

1. As required [I/Wae] submit the following docurnents and information, na miely:-

(i) A demand draft / bankers cheque no. ___ dated _for
rupees in fevour of drawn on bank

as rariewal fee as per subsrule (2) of rule 10 or through enling paymient a5 the case may be
(give detalls of online payment such as date paid, transaction no. ele.);

(if) Thesarhenticated copy of the registration certificate; and

{iii) Status of the applicant, whether [individual / company { proprietershilp firm / societies /
partnership firm /Jimited liability partpership eicl; R
(iv) Incase of individual ~
' (a) Name of [Individual / Proprietorship Firm]
{b) Fathei’s Name
() Occupation
(d) Address
(e) Contact Details {Phone number, e-mail, Fax Number etc.)
(f) Name, photogtaph, contact detsils and address of the proprietor

OR
in case of [firm / sacieties / company etc.} -
(a) Name
(1) Address
(¢} Copy of registration certificate as |firm / societies / company etc.)
(d) Major activities

() Comact Details (Phone number, &-mall, Fax Numbar etc )

() Name, photagraph, contact details apd address of |partriers / directorselc);
h) particulars of registration as lproprictorship, ocleties, partnership, company etc.
including the bys-laws; memorandum of sssociation, articles of association e1C. as the (ase
may he;

(vi) attienticated copy of the addrass proof of the place af business.
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puii) suthenticzred copy of the PAN Card &f the wes! estats ngaril

(Vi) authenticated copy of the registraticon as 2 re@l estate agent h any other State-er
Union Territory, if applicable;

(i) Any other information as specified by regulations:

ZI/Wel salemnly affirm und dedlare that the partioulzisFiven in herain are torrect 10 [my
—dour] knowletige.and bellef and nothing matetial es beel TEalealed by Ime/ug) therefrem.

Dated: vours faithfully,

Signature and seal of the applicant(s)
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FORM ‘K’
[See rule 10(4)]
CERTIFICATE FOR RENEWAL OF REGISTRATION OF REAL ESTATE AGENT

L This reneval of registration is granted under section 9 to -

[in the case of an individual] [Mr./is.| son cf
[Mr. fMs; —Tahsil Distriat

_ State/Unian Termitory __ — ;

OR

[in the case of 2 firm / sodiety / company st | [firm / soclety / company
etc.] having it [registered office / prncipal place of business] at
In continuatisn to registration certificate bearing No_ § ,of i,

2. This renewal of registration is granted subject to the foliowing conditions, namely:-

(i) The real estate agent shall not facilitate the 'sale or purchase of any plot, apartment or
building, as the case may be, in a real estate project or part of it, being =old by the
promoter which i5 required but not registered with the Authority;

(i} The real estate agent shall maintain 2nd preserve such books of account, records and
documents as provided undef rule 127

(iii) The real estate agent shall not involve himself in any unfair trade practices as specifiad
under clause {c) of section 10;

(iv] The real estate agent shall facilitate the possession of 2l information and documents, as

the allottee is entitled to, at the time of booking of any plot, apartment or bullding, as the B

case may be;

{v) The real estate agent shall provide assistance to enable the sllottee and promoter to

exerclse thelr respective rights and fulfil their respective obligations at the time of booking

and sale of any plot, apartment.or building, as the case may be;

(vi) The real estate agent shall cemply with the provisions of the Act and the rules and
regulations made thereunder;

(vii) The real estate agent shall not contravene the provisions of any other taw for the time
being in force as applicable te him;

(viii) The real estate agent shall discharge such other functions as may be specified by the
Authority By regulations.

3. The registration is valid for 2 period of five years commencing from and
ending with unléss renewed by the Authority in accordance
with the provisiens of the At o the riles and regulations made thereunder.

4. If the 2bove mentioned canditions are not fulfilied bythe real estate agent, the Authoray
may take necessary action against the real estate agent including revoking the registration
grantad herein, as per the Act 2nd the rules and regulations miade thereunder.

Dated: Signature and seal of the Authorised Officer
Flace: Real Fstaie Regulatory Authority
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FORM ‘L’ [Seerule 24(2)]
APPEAL TO APPELLATE TRIBUNAL
Appeal under section 44

Foruse of Appetiate Tribunal's office:
Diete of filing:
Date of freceipt at the filing counter of the Registry / recelpt by post { anling filingl:

Appezl Nc.
Signature! =
Registrar:

INTHE REAL ESTATE APPELLATE TRIBUNAL _(Nar_ne of place) S
Between Appeliant(s)
And

Respondent(s)

Details of appeal:
1. Particulars of the appellants:

{i) Name(s) of the appellant:

{il) Address of the existing office / residence of the appeilant:

{iil) Address for service of all notices:

{iv) Contact Detzils (Phone number, e-mail, Fax Mumber etc.):
2. Particulars of the respondents:

(i) Wamels) of respondent:

(i) Office address of the respondent:

(iif) Aduiress forservice of all notices: e

(iv) Contact Details (Phone number, e-mail, Fax Numbergtc. )
3, Jurisdiction of theappellate Tribunal: The appellant declares that the subjectmatterof
the:appeal falls within the jurisdiction of the Appellate Tritsunal,
4. Limitation:
The appellant declares that the appeal is within the limitation specified in sub-section (2] of
section 44
OR
if the appeal is filed after the expiry of the limtation period specified under sub-sectiopn (2)
of section 44 specify reasons for delay
5. Facts of the case:

(give & concise statement of facts and grounds of appeal against the specific order of the
Authority or the adjudicating officer, as the case may be, passed under sectian(s)
or rulg(s) or regulztion(s) J.

6. Ralief(s) sought:

i view of the facts mentionad in paragraph 5 abeve, the appellant prays for the iollowing
reliefis)

[Specify below the relief(s] sought expiaining the grounds of relief(s) and the legal
provisions {if-any) relled upon]
7. Interim order, if prayed for:
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#=ngimg fingl decisan un the appeal the appellant = e aftha fallowing irtnm
arder  [Give here the neturs of Ine interim order praved i with "sasons|
8 Matter not pending with any othérccun, ete.
The sppellant further teglares that the evatter regarding which this dppesi has been made
=not pending befere anycawT af lew.ar any other authér ity br 2ny other tribunai(s)
9. barticulzsof [demand arait Fhankers cheque oronling payment] in respect of the fgein
tarme of sub-rule (1) of rule 24:
(I} Aniount:
= 1i} Nama pf the bank on which drawn;
) [Demand draft number / bankars cheque f online payment transaction no.]:
TI0TGET of ehclosures: ——
(1) &n attesied true copy of the order against which the appezl is filed
—{ii) ‘Coples of the documents relied upon by the appeliant and referred to in the
appeal
(iii} An index of the documents
(iv) Other documerits as annexed along with thie compiaint

Signature of the appellantfs)
Verification
I (name n full block letters) [son / daughter] of the appellant do hereby

verify that the contents of paragraphs (1 to 10j are true to my persenal knowledge and
belief and that | have not suppressed any miaterial factls),

Place: __ Signature of the appellant(s)
Date:

Instructions: _

(1) Every appeal shall be filed in Epglish and in case it & in some other language, it shall be
accompanied by a copy transiated in English and shall be Tairly and legibly type-written,
iithographed or printed in double spacing on one side of standard petition paper with an
inner margin of dbout four centimetres width on top and with a right margin on 2.5 em, and
left margin of 5 cm, duly paginated, indexed and stitched together in paper book form.

(2) Every appeal shall be presented along with an empty file size envelope bearing full
address of the respondent and where the number of respondents are mare than one, then
sufficient number of extra empty file size envelopes bearing full adtress of each respondent
'shali be furnished by the party preferring the appeal.
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FORM ‘M

"[See rule 33(1]]
COMPLAINT TO AUTHORITY

Comunlzint under section 31

For use of Regulatory Authorityls)offics
Date of filing:
Date of [recelpt at the filing counter oi—s=7egistry / receipt by post [ onling filing}:

Compiaint No.: —_—
Signature:
Registrar:

IN THE REGULATORY AUTHORITIES OFFICE (Name of p‘lace}
Between Complainant(s)
And

Respondent(s]

Detalls of ¢laim:
1. Particulars of the complainant(s):
(i), Mame(s) of the complainant:
(ii) Address of the existing officz / residence of the complainant:
(i) Address for service of all notices:
(iv} Contact Details (Phone number, e-mail, Fax Number etc. )
2. Particulars of the respondents:
(i) Name(s) of respondent:
{il) Office address of the respondent:
{iil) Address for service of all notices:
{iv) Cortact Details (Phone number, e-all, Fax Number e1c.):
3. Jurisdiction of the Authority:
The complainant declares that the subject matter of the claim falls within the jurisdiction of
the Authority.

4. Facts of the case:
[give a concise statement of facts and grounds for camplai nt]

5. Reliaf(s) sought:

In view of the facts mentioned in parsgraph 4 above, 1he camplainant prays for the
following relief(s)
[Specify below the relief(s) claimed explaining the grounds of rellef(s) and the legal
provisions (if any) relied upon]

6. Interim order, If prayed for;

Pending final decision on the complaint the complainant seeks issue of the following
interim order!  [Give here the nature of the interim order prayed for with res s0n3]

7. Complainant not pending with any other court, etc.: __
The complainant further declares that the matter regarding which this camplzint has been
made is nat pending! before any court of [aw or any ather aul:harlw or any other tribunal(s).
8. Particylars of [demand draft / bankers cheque or anline payment] I respedt efithe fee in
terms of suberule [1) of rlle 33/

(1) Amunt

(iif Mame of the bank onwhich drawin
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i) [Demang draft ounban 7 by kors hetoe f4mlite payment ransatticn 6o
9. List of enclosures:
(i} Coples of the documendts reliea upon by the complzinant 3ng raferrad o nthe
complaint
(i} An index of gocuments
(i1} Drher dooumalis 22 annesedalong wih the romplaint

Sipnature of the complainaniis)

. Verlification

I (name in full block letters) [son / daughter] of the complainant do.
hereby verify that the contents of paragraphs [1 to 8] are true to my persenal knowledge
and belief and that ! have not suppressed any material factis).

Place:
Date:
Signature cf the complainant(s)

IRstructions:

(1) Every combplaint shall be filed in English and i case it is insome other language, it shall

be accompanied by a copy transiated in English and shall be falrly and fegibly type-written.

lithegraphed or printed in double spacing on ane side of standard pelition paper with an

inner margin of about faur centimetres width on tap and with a right margin on 2.5 cm, and
— leftmargin of 5.em, duly paginated, indexed and stitched together in paper book form.
(2] Every complaint shall be presented along with an empty file size envelope bearing full
address of the respondent and whare the number of respondents are more than one, then
sufficient number of extra amply file size envelopes bearing full address of eaeh respondent
shall be furnished by the party preferring the camplaint.

a
717
i
pei ]
wn
<



FORM ‘N’
[See rule 34{1]]
COMPLAINT TO ADSUDICATING OFFICER
Claim for interest and compensation under section 31 read with section 71

For use of Adjudicating Officers office:
Cate or ning:
Date _of [receipt a3t the filing countér / receipt by poet / onine Tiling]

Comalaint No.:
Signatura:
Autharised Officer:

IN THE ADIUDICATING QFFICERS OFFICE (Name of place)

Batween Compiainant(s)

And

Respondent(s)

Details of clalm:
1. Particulars of the complainant{s):
(i) Name(s) of the complainant: _
(ii) Address of the existing office / residence of the complainant:
(iii) Address for service of all natices: _ -
{iv) Contact Detalls (Phone number, e-mall, Fax Number ete,):
(v} Detalls of allottees apartment, plot or building, as the case may be:
2. Particulars of the respondents:
(1) Name(s) of respondent:
(i) Office address of the respondent:
(iii) Address for service of all notices:
(iv) Contact Details (Phene number, e-mail, Fax Number etc,):
(v) Registration no. and address of project;

3. Jurisdiction of the adjudicating officer: The complainant declares that the subject matter
of the claim falls within the Jurisdiction of the adjudicating officer.

4. Facts of the case: [give a condise statement of Tacts and grounds of claim against the
promoter)

5. Compensation(s) sought; In view of the facts mentioned in paragraph 4 above, the
complainant prays for the follewing compensation(s)

[Spacity below the compensation(s) claimad explaining the grounds of caimis) and the legal
provigions (if any) relied yoon)
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b. Claim not ipending with 2ny ¢iher coun, 2. The tamlalinant furtter dedleres (hating
mgtier regarding which this complaint has been made 1s nor pending hefore any court of
faw.or any aother autivority ar any ather tribunzl{sl.

7. Particulars of |[demand dreft / Dankers cheque or anting payment] in respect ef the fee ip
terms of subs<ryle (1] o7 1ule 34;

{i) Amount:

(i) Name gfthe bapk oo which drawn:

{iit) [Demand draft number / bankers chegme/ onfine payment transacsion nal:

8. List of enclosures:
(i) Copies of the documents relied upon by the complainany and refetred to in the
compizint
(ii) An index of documeris
(i) Gther documents as annexed along with the complaint  Signature of the
cornplainant(s)

Verification

I {name in full block letters) [son / daughter] of the complainant do
‘hereby verify that the contents of paragraphs [1 to 8] are true to my persona! knowledge
and beligf and that | have not:suppressed any materisl factls),

Placa: Signature of the complainant(s)
Date; '

Instructions:

(1) Every complaint shall be filed in Engilsh and irtase it i5in some other language, it shall
‘be accompanied by @ copy tansiated in English and shall be fairly and legibly type-written,
lithographed or printed in double spacing on one side of standard petition paper with an
inner margin of about four centimeters width on top and with a right margin on 2.5 cm, and
left margin of 5 cm, duly paginated, indexed and stitched together in paper book form.

{2) Every complaint shaill be presented along with an empty file size envelope bearing full
address of the respondent and where the number of respondents are more than one, then
sufficient number of extra empty file size envelopes bearing full address of each respondent
shall be furnished by the party preferring the complaint.
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FORM "Q’ [See nule 35{1)]

ANNUAL STAYEMENT OF ACCCUNTS

Receints and Payments Account For the year ended

(In Rupess)

Page 47 of 58

Adc Remints [ Cuwrréint | Presiout | Aft | Pevmenis Current Frewiny
Cade ynar Yaur Cate Near yEut
AL o | fson Ason Ax O#
1 14 Balunce BroUEh dowl: 13 By Chairpsreon and Memibars |
31 | Jodank — 131 ity Pav and allowances ]
12 | ToCastinMans | 133 | EyOther benefits —— |
2 | T Pes Chargss sid Fiie =t 113 By Travalling eapenses _—
i1 To Fesy — 331 By Dverstes ] |
W] T6 Charges 1332 | By Bomestis
23 | ToFines | L By Officers:
2.4 | To Others (speciiy) 5 14,1 By Pay and Allowances B
3 Ta Grants: 14.2 | By Retiremunt banefits.
3.0 | To Accounts with Gavernment - 143 By Qther banafity "
3.2 | To Others (spaecifyl 4.4 | B Trawelling espenses: i
4 7o Gift 1a.a1 | ByQverssal
= To Seiminzi ant conferences 1442 | By Domestic
3 To 3ale of Publicanans 15 Hy Staff:
I To Ihcome on investments and oeoosits: 15.1 By Py and Allowances
2.1 | Telnceme on investments 152 By Retiremant benefity
fZ | Tolncomecn Depotits 15.3 By Other penafits
3 To Loans: B B | 154 By Travelling cxpenges:
il | ToGovernment 1541 | ByOQusrseay
12 ToOthers [specily] 15.4.2 | By Bomestic
i ToSaieof Assets 18 8y Hire of Conveyance
10| TaSale of investments. | 17 8y Wagss
il | ToRecovuries fram pay bills: 18 Hy Qvertime B
W4 | Tolosns and Advances Prncipal Amount 19 8y Honararium:
112 | Tolnerasr on Loans and Advances - — 20 | SyOhe office expariez T o u
43 | ToMiscellaneous 21 By Expenditunz on Research B
A | TuQthees (specify) - I 22 Gy CONsLILAON eapensas
—_ 23 | By Seminars snd corflerences [
24 By fublications of Avthonty il ol
23 | Uy Bent aid Tases
| 2a | By Interesvon Loams
- - 17 By Promotional Expensus -
) |28 | By Membership fee
N | 29 By Subsetiption B
"G By Surchase of biessd Assets
1 ity -
| | 31 Oy Investments and Deposits:
= 311 By investments.
312 By Deposits.
3z | By Sacurity Deposits
. 33 Hy Loans and Advances to:
_ 334 8y Empilyyees:
- 3311 | By Hearing Interest
3312 | bynst teating Interes
N 337 By Supsiliers/tantrsciors .
= 333 By others (frevify) |
34 By Rsgayment ol l5an - '
a5 By Others
35.1 | By leove Salary and Pension o
! 3632 . Contribution o
] 35.3 By Auait Fes B
35.4 By e
| o u By Bataros carrted down! o
S 361 By Batls N
35.2 By {srninhang
Tolat Testal | -



Chairperson (Signature)

Member(s) (Signature)

o Secretary (Signature)

Officer Ia-charge (Finance and Accounts)




[ncome and Expenditurs Aceount

For the period 1st to 31st
[In Rupees)
Adc | Expengire ~ Bahedile | currert | Preduas | AT Pryritts Schudile | Lorrent  Proviom
Cody e Viar | Cotle Yz furar
| | As on Axan | ALen L
3 Vi Ohinrpasieda antd b By 708, (Rl jesand Fine -
Mamberr _ 3 o
131 To Bay anftSrme—inces 21 By fem— |
132 To Ckur banefi C ] By Chijepes |
133 [ ToTravolingoorases 33 | Byrner— |
1331 |15 Dvetseat A By Qaheretspeilyl !
1332 | ToDomastic 3 | By Grants g ]
14 To OHicurs ER | By Arcount with |
o Govgnmant |
143 | ToPayand Allowances 32 By Othars 5pecity) |
142 | Toretirement Benoins [ q 8y Gifts
183 | 7o Cther8ansfits < g By Seminars ang
_ || Confarences
144 | YoTraveling Expenses & By S2le of Publications
181 | ToOverseas 7 B Income on
Invesiments 2nd Depoyits |
1442 | ToSomestic g Sy [ntome an imwastmients |
15 ToSiai] | 7.z | 8y lgomi o Daposits
153 To Payano Allpwances 1z By Interest un Loan dnd '
Athaniss
s To retirement Borefits B 12 By Mircallassous Inteme -
153 7o Cther Bensfits a c 124 By Gz on 5ales of Assets
153 To Traveling Sxpsases | ™ [ 8 Exonss of expontitune.
_evElnteme
1540 | ToOverseas {Transiemed to Captal
. ) . Funy Acgimt) B I
1542 | ToDsmestic -
15 To hire of Canvayance - B
17| Towsges — — = - =
15 To Overtime B
1 To Honosarium | B
0] _Te Othet office ¢xpaiios £ . B
2 To expenditure on. N
Resgarch . -
2 |_To Consuhtativn egpenses o
23 T Seminars ond o
| conlerangey I
24 | 7o Publications of |
Authigrity !
5 ToRent end Taxes B N
26 Ta Interest an loans. h
7 _To Promotional Edpenses B . B
3 “Tomembershig fec i
® To Subscriptinn &
5 ToUther: N
351 Talezve Saiaryand.
| enden
152 Contribution !
153 To Audit Fae B
5.4 ToMEs
37 ToDapregiption H
i Yo Los an sale of assats
] 1 To Bt bz weitsan off |
i ToProvision o b - |
ard doubtiul qeats - B | - B | B
T Ereess of [ .
MO over e panditues | -
B (Tramserred 12 Coprtal - 1 o
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| | Towl - ]

Chairperson (Signature)

Memberis) (Signature)
Secretary (Signaturs)

Officer In-charge (Finance and Accourits)
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T
1
-

| quarter with the Authority

|
1

No. | quarter with the adjudicating guarter by the adjudicatin

5. No. of cases pending in the last No. of cases received durlng-thj

MNo. of cases disposed of by

qus;rter_by the Au_th'irl_lv - _['_lhe Authority

the adjudicating otficer

officer

officer

D. Statement on the periodical survey conducted by the Authority to monitar the compliance af the

provisions of the Act by the promoters, allottees and real estate agents:

S. Survey conducted during the
quarter with detalls

Observation af Authority

I Remedial steps takon

I _ |

£. Statement on steps taken to mitigate any non-compliance of the provisions ol the Act and thisvile
and regulations made thereunder by the promoters, allottees and real estate agents

Results achieved

S. Subject Steps taken

E. Statements on directions of the Authority and the penalty imposed for contraventions af the Act a
the rules and regulations made thereunder and statement on interest and compensatiens, orderon
the adjudicating officer:

5. No. Name of  the | Details of the directions I?enalt-y_ ;'_ interest  / Whether paid |
promater issued by the Authority / compensationsimposed
adjudicating officer
=t {
S.No. | Name of the | Details of the directions penalty [/ Interest f Whether paid
allottee issued by the Authority /| compensations imposed
adjudicating officer I
|
S. No. Name of the real | Details of the directions Penalty / !ntereﬂ_{ Whathe;pnid |
estate agent issued by the Authority /| compensationsimposed
adjudicating officer
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G. Investigations and inguities ordered by the Authority or the adjudicating afficor A hrisf oo
investigations and inquiries taken up by the Authority or the adjudicating officrrn a1 e
received from the competent authority ur the appropriate Gavernment.

H. Orders passed by the Authority and the adjudicating officer: A brief narrative of orders passed byt
Authority or the adjudicating officers separately for where no offence is made out, and in case offenc
15 proved, category-wise for each category of orders passed along with a tabular statement indicating
the sections under which the order was passed and brief particulars of the orders

I. Execution of the orders of the Authority and impaosition of penalties:
() monetary penalties — details of recovery of benal_ty imposed, details of penalty iimposed b
not recovered, total number of matters and tatal amount af monetary penalty levied, totn
amount realized by resorting to rule 23;
(ii) matters referred to court under section 59 — total number of matters referred to the caurn
during the year, total number of matters disposed of by the court during the year, tetal peie
of matters pending with the court at the end of the year;

(ili) matters referred to court for execution of arder under section 40 = total number af matte:-
referred to the court during the year, total number of matters disposed of by the court durimg
the year, total number of matters pending with the court at the end of the year

J. Execution of the orders of the adjudicating officer and imposition of interest and compensation

() interest and compensations - details of interest and compeénsation impascd, et
interest and compensation imposed but not paid, total number of matters and total amount o
interest and compensations imposed, total amount realized by resorting to rule 23, and

[HJ matters referred to court for execution of erder under section 40 - total number of matters
referred to the court during the vear, total number aof matters disposed of by the court durirg
the year, total number of matters pending with the court at the end of the year

K. Appeals:
(i) Number of appeals filed against the orders of the Authority or the adjudicating officer in
the year:
(i) Number of appeals pending at the beginhing of the year:

(i) Appeals filed during the year:
(iv) Number of appeals allowed by the Appellate Tribunal during the year:
(v) Number of appeals disallowed by the Appellate Tribunal during the year:

(i) Brief write up on the dppeals allowed by the Appellate Tribunal:

L. References received from the appropriate Government under section 33: a brief ndrrative an
references received from the appropriate Government under section 33 providing far — number of
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references received during the year, number of references disposeed of during the year mnslivr
references pending at the end of the year.

M. Advocacy measures under sub-section (3) of section 33: a brief narrative on activitios undortaen
under subsection (3) of section 33~

(i) workshops, seminars and other interactions with public / experts / policy-makers D opilaion
bodies on laws and polices relaling to the real estate sector and for creating awareness na 1y
same;

(i) papers and studies published for advocacy on laws and policles relating ta the real eotat
sector and for creating awareness on the same;

(iii) consultation papers published/placed on wehsite of the Autharity;
(iv) analytical papers prepared and examined;

(v) others.
N. Administratian and establishment matters:

' (i) report of the Secretary;
(i) composition of the Autharity;
(iii) details of Chairperson and Members appointed in the year and of these who demirted offico
(iv) details of adjudicating officers appointed in the year and those who demitted office;
{v) organizational structure;

(vi) a tabular statement containing information on personnel in the Autharity, catopory wise
sanctioned posts, posts filled up, vacancies, appointments made in the year ete.

0. Experts and consultants engaged: details of number of experts and consultants appaintad i the
year and of those who demitted office.

P. Employee welfare measures, if any, beyond the repular terms and conditions of empioviment
undertaken by the Autharity.

Q. Budget and Accounts:
(i) budget estimates and revised estimates, under broad categories;

(i) receipts under broad categories in the Real Estate Regulatory Fund established under sub
section (1) of section 75;

(1ii) actual expenditure under broad categories;

liv) balarice available in the Real Estate Regulatory Fund under sub-section (1) of section 7%,

(v) any ather information.
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R. International cooperation: A brief narrative of international cooperation, it any, undertaben By
Authority.

S. Capacity Building: A brief narrative of capacity building initiative undertaken including:

(i) number of employees (category wise and grade wise) trained in house with detaile ol i h
programmes like content, duration and faculty;

(i) number of employees (category wise and grade wise) trained by outside gt
(separately within Indlia and outside India) with details of names of instiruvions ane drration o
to specify whether training was under internship, exchange programme, followships, <tudy (co o
speclal arrangements with foreign universities/institutions;
(iii) expenditure of capacity huilding initiatives.

T. Ongoing programmes: A hrief narrative of ongoing programmes,

U. Right to Information: A brief narrative of:
(i) number of applications received by CPIO/ACPIO seeking information under RT| Act:

(ii) Number of applications far which information has heen provided by CRID;

(i) number of applications pending with CPI0;
(v) number of appeals filed before the First Appellate Authority against the ordpr of € 010

(v) number of appeals which have been disposed of by First Appellate Authorlty,
(vi) number of appeals pending with the First Appellate Authority;

(vii) number of applications/appeals not disposed of in the stipulated time frame

Member(s) (Signature)

Chairperson (Signature)
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